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PART I - Orders and Notifications by the Governor of West Bengal. the High Coufi, Govemment Treasury, etc.

HIGH COURT AT CALCUTTA

NOTITICATION

No. I 9l 6-G - I 5'r'June, 2A?2 - In exercise of the power conferred by Clause i2) of the Article 2?9 of
the Constitution of India, the Honoble the Chief Justice, High Court at Calcutta, is hereby pleased tt-r amend

fte qualification prescr:ibed {br direct recruitment in 3'd column of Sl. No. 4 of the table contained in "Ihe
Calcutta High Coud Service (-R*cruitment in Computer Section) Rules, 2017' , in the following manner:-

Amendmeut

The expression 'hardware and networking of computer' is added after the expressicn 'software

development' and before the expression 'in any public sector undertaking' in Clause (bxii) in 3'd column of
Sl. No. 4 of the table contained in the said Rule.

By order of the Hon'ble Chief Justice,

sd/-

IUDAY KUMARI

Re g i st rar Gen eral-in-cha rge.
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